
ACT No. XXQII OF 1923. 
I 

(Received the assent of the Gover,nor General on th.e 
25th July, 1923.)' 

An Act further to ameid the Indian Income- - 
tax Act;, 1922, for certain purposes. 

w HEREAS it is expedient further. to amend the, 
Indian Income-tax Act, 1922, for certain 

purposes hereinafter appearing; I t  is hereby enacted 
as follows :- 

1. This Act may be called the Indian 'Income- Short ti 
tax (Further Amendment) Act, 1923. 

2. In  sub-section (2) of section 4 of the Indian Arneri 

Income-tax Act, 1922 (hereinafter referred to as the 2c,"y 
said Act), f i r  the words " shall be deemed to be 1922. 
profits and gains of the year in which they are 
received or brought into British India," the fol- 
lowing words shall be substituted, namely :- 

" shall, if they are received in or brought into 
British India, be deemed to have accrued 

. or arisen in British India and to be pro- 
fits and gains of the year in which they 
are so received or brought;" 

3. After Chapter V of the said Act the follow- 
ing Chapter shall be inserted, namely :- 

-" .CHAPTER YA. 

SPECIAL PROVISIONS RELATING TO CERTAIN CLASSES 
O F  SHIPPING. 

' 44A. The provisions of this Chapter shall, not- 
wibhstanding anything cuntained i n  the .other pro- 
visions of this Act, apply for the purpose of the levy 
and recovery of tax in the caseof any person who 
resides out of British India and carries on business 
in British India in any year as the owner or 
charterer of a ship (such person hereinafter in this 
Chapter being referred to as the principal), unless 
the Income-tax Officer is satisfied that there is an 
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agent of such principal from whom the tax will be 
recoverable in the following year under the other 
provisions of this Act. 

44B. (1) Before the departure from any port in 
British India of any ship in respect of which the 
p~ovisions of this Chapter apply, the master of the 
ship shall prepare and furnish to the Income-tax 
Officer a return of the full amount paid or payable 
to the principal, or to any person on his behalf, on 
account of the carriage of all passengers, live-stock 
or goods shipped at that port since the last arrival 
of the ship bhereat. 

(2) On receipt of the return, the Income-tax 
Officer shall assess the amount referred to in sub- 
section (I), and for this purpose may call for such 
accounts or documents as he may require, and one- 
twentieth of the amount so assessed shall be deem- 
ed to be the amount of bhe profits and gains accruing 
to the principal on account of the carriage of the 
passengers,, live-stock and goods shipped at the port. 

(3) ,When the profits a i d  gains have been assess- 
ed as aforesaid, the Income-tax Officer shall deter- 
mine the sum payable as tax thereon at  the rate for 
the time being applicable to the total income of a 
company, and such sum shall be payable by the 
master of the ship, and a port-clearance shall not be 
granted to the ship until the Customs-collector, or 
other officer duly authorised to rant the same, is f satisfied that the tax has been du y paid. 

44C. Nothing in bhis Chapter shall be deemed to 
prevent a principal from claiming, in any year fol- 
lowing that in which any payment has been made 
on his behalf under this Chapter, that an assessment 
be made of his total income in the previous year, and 
that the tax payable on the basis thereof be deter- 
mined in accordance wibh the other provisions of 
this Act, and, if he so claims, any such payment as 
aforesaid shall be treated as a payment in advance 
of the tax and the difference between the sum so paid, 
and the amount of tax found payable by him shall 
bg paid by him or refunded to him, as the case may 
be." 

I R 
CALCUlTA : PRINTED BY SUPDT. GOVT. PRINTING, INDIA, 8, RASTINUS S T R m ,  

I 


